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given to Unstarred Question No. 4M 
on the 19th February, 1969 and state:

N
(a) whether the State Government 

af Andhra Pradesh _ have since sent 
any proposal regarding Pochampad 
Project rifter initial investigation to 
the Centre; and

(b) if so, what steps have been 
taken by the Centre m the matter?

The Deputy Minister of Irrigation 
and Power (Shri Hathi):  (a)  The
project  report  has  not  yet  been 
received from the State Government

(b) Does not arise

11JM hie.

MOTION FOR ADJOURNMENT

Release by Chinese Embassy d 
Article In Peoples’ Doily.

Mr. Speaker: I have received notice 
at an adjournment motion from Shri 
Khadilkar*

"The release by the Chinese 
Embassy in Delhi of an article in 
the Peoples' Dotty reiterating that 
the instigation for rebellion in 
Tibet  came  from  Kalimpong 
which is termed as centre for 
collusion with imperialism  ”

Hus was disposed of the other day

“In  view  of  the  categorical 
repudiation by the Prime Minister 
on Monday the 30th March on the 
floor of the House of the allega
tion  that  Kalimpong  was  the 
commanding centre of revolt m 
Tibet, the release thereafter by the 
Chinese Embassy constitutes •vio
lation of the diplomatic privilege 
enjoyed by the Foreign Embassies 
in India

Further the statement issued by 
the Communist Party Secretariat 
justifying Chinese allegations that 
Kalimpong waa the Ĉommanding 
Centre* of the Tibetan revolt after 
emphatic repudiation of the same 
hr the Priase lfinMar. Hm state

ment alleges that “many shady 
happenings are taking place at 
Kalimpong and that a lot of doubt
ful foreigners are visiting the 
place’.  On the basis ot it, the 
statement  further  accuses  the 
Indian Government that they are 
violating  Panch  Shila  which 
enjoins strict neutrality and non
intervention  in  each  others
affairs ”

So f*r as the facts are .concerned, 
there is no doubt about both the facts: 
Vhether the Chinese Embassy has 
Issued such a note after the Arina 
Xlinister’s statement and whether the 
Communist  Party  Secretariat  has 
taed this expression regarding what 
happened in  Kalimpong  Both  at 
*hem are correct

Shri Nath Fat (Rajapur): Yes

Shri Khadilkar (Ahmednagar) •  I 
*\iay be given an opportunity to say 
•omething about it. It is a matter of 
*ery serious concern, because the hon. 
"rime Minister stated categorically 
ŝt Monday that there is no truth in 
Tiis allegation. After that, if the com
munist party and the Peoples’ Daily 
rfepeat that allegation, that means that 
vie Prime Minister is telling a false- 
ood to this House; that is a question 
*taich the House must very seriously 
cbnsider

I am not one of those who look with
* certain amount of cynical indiffer
ence to tUe happenings in Tibet nor 
1"’ould I like to get hysterical with 
Protests and condemnation of Chins
. would only ask whether, in the 
ft’.ven situation, acting as the Chinese 
Govemment has done, in Tibet, it is 
”St a violation of the agreement itself.
is an international matter. Are we 

"St vitally concerned, because all the 
ibes round about the Himalayan 
ĵnge are more or less akin to the 
•Mbetan people’  So,  our concern 
*Sout  Tibet is not of a political 
■Mure; it is much more than that; it
* of a human, moral and cultural 
**ture. It most be recognised; it ean- 
J*°l be ignored ia any manner by 
**T party in this country.
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Another fafctor is very important 
Ulien we accepted China's suzerainty 
Over Tibet, cor Goveftnment has not 
accepted the sovereignty of China over 
Tibet  So, the time has come when 
we must give serious thought to this 
matter. We are not interfering; there 
was no allegation so far, till certain 
incidents took place inside the Tibetan 
border that certain agents were acting 
from Kalimpong; they were imperia
list agents, agents of Chiang-kai-shek, 
etc. Was there any allegation in the 
Chinese Press to this effect before the 
trouble started in Tibet?  I keep in 
touch with the news of this nature; 
there was none.  Now, to cover tip 
certain actions of theirs, to make such 
an allegation against India is, I think, 
violating certain basic fundamentals 
on which a stflemn agreement was 
entered into by both the countries.

We have, by our own free will, 
given up extra-territorial rights over 
Tibet.  I have nothing to say against 
that.  But while giving up the extra
territorial rights, we also made it 
certain that its local autonomy will 
remain and will be guaranteed.  It 
was guaranteed by China.  I am not 
concerned with what is being done at 
the moment from a political angle, 
but we have to look at it from th* 
wider angle, which resulted In con
solidating  Asio-African  union  at 
Bandung. What is the spirit of Ban
dung?  The spirit of Bandung—the 
solidarity  of  Asian  countries—was 
followed  by  actions  in  Tibet.  It 
violates the spirit underlying Bandung 
declarations.  Ultimately the spirit of 
Bandung and the spirit of Panchsheel 
should prevail. This statement by the 
communist party or the allegation in 
Peoples' Daily,  I tfilnk, violates cer
tain solemn agreements entered into 
by that great and friendly country 
with our country.  Therefore, any 
allegation or any sujx-j.-'tion that the 
Prime Minister was not telling the 
troth to this House and not taking 
tibe House into confidence must be 
repudiated here and now.

Aahasjra Krlpalaai (Sitamaxhi): Mr.
He, j am aot sack eoneemed

with what the foreigners here do. But
I am very much concerned with whjrt 
our own people do.  The communist 
party has passed a resolution fa which 
it says, in spite of the denial of the 
Prime Minister,  that iAtrigues are 
going on engineered by the imperia
lists, by the agents of Chiang-kai-shek 
in our own territory, end that they 
have information of this—they have 
no information directly from Kalim
pong, but they have information via 
Peking. . .

Shri C. D. Pande (Naini Tal): Their 
Homeland!

Shri Kaghanath Singh (Varanasi): 
Their Fatherland!

Aeharya Kripalani:. . . .and there
fore, it must be very conclusive. Sup
posing tomorrow, taking the cue from 
our nationalists who are the lovers of 
this country, the Chinese Government 
be so mad as to think that it was 
necessary to destroy this nest of intri
gue in Indian territory and invaded 
our territory, the logical conclusion 
would be, the communist party would 
welcome such an act..........(Interrup
tions).

Some Hen. Members: Shame.

Shri Fanigrahi (Puri): You are not 
to advise here.

Shrimatf Beau Chakravartty (Basir- 
hat): There is a limit to our patience 
(Interruptions).

Mr. Speaker: Order, order.

Shri Nath Fai: His voice must be 
heard.

Shrimati Rena Chakravartty:  H#
has to withdraw it.

Shri Nath Fai: He should not with
draw..........(Interruptions).

Aeharya Krtpalaal:  The (Speaker
must be allowed to have his say.......

Shri S. M. Banerjfce (Kanpur): Why 
aot allow a discussion?  Let us have 
a dtow—is>...: (Mormptwms).
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Hr.  Speaker: Imt  there be  do 
disturbance. I understood him only 
to say  that this will lead  to thia 
Consequence

Shrimatl Reno Chakravartty;  He 
said, we would welcome any such 
Intervention  (Interruptions)

It hm

Mr. Speaker Let there be no dis-  . 
turbance  (Interruption*)

Shri TanyamSnl (Madurai)  Why 
don’t you ban the communist party 
and send us all out*

Shri H  N. Mnkerjee  (Calcutta— 
Central)  Here is a Member who has 
made  some  accusations (Interrup- 

<kmt)

Mr Speaker: Order, ordei

Shrtmatt Rm Chakravartty*.  We 
will take instructions only from you

Shri Daaappa: On a point of order

Mr. Speaker: Order, order

Shri Tragi: It is the 1st of April,
I am afraid

Mr Speaker- Order, order

Shri Taagamaal: There is a limit 
to the 1st of April

Mr. Speaker:  Order, order  Let
hon Members try to be a little more 
patient  No doubt this is an important 
natter  Certainly there is some kind 
•f trouble going on in Tibet  Now we 
do not want to allow it to extend to 
Una country  We have very friendly 
relations with them Also, as the hon 
Prime Minister said  their internal 
matters are not to be brought for 
discussion here  That » why I did not 
allow a discussion on thu subject

Shrimati Rena Chakravartty:  No,
bo, what he said was '

Mr. Speaker:  Order orjjer—The
hon lady Member is too t̂trpntiT) 
tfve'M am really sorry  (Interrup
tion*)  We have kept quiet  for  a 
eouple of days in spite of whatever 
has happened.  Naturally, one cannot 
lw sitting quiet if a number ef alle

gations are made from one aide or 
the other which will be derogatory to 
the country om which will affect us. 
Therefore, the hon  Prime Minister 
explained at length every one of thsae 
matters  thereafter these two news 
items have appeared—one is from the 
Chinese Embassy in Delhi releasing 
an article from the “Peoples’ Daily" 
of China and the other is a state
ment by the Secretariat of the Com
munist  Party of India  The  hon 
Member while referring to them said 
that this is a matter which causes 
deep concern as, apart from what the 
Embassy  says,  responsible  people 
belonging to a party in this country 
have made some allegation or similar 
allegations  (Interruptions)  Of 
course, it is reported  Order, order 
What has been stated is their inter
pretation  I thought of giving the 
hon Members an opportunity In the 
meanwhile, they are guing on talking 
like this  It is open to any hoa 
Member here to say what, according 
to him, is the consequence or the likely 
consequence of such statements.  I 
was going to give an opportunity to 
the other side  I thought I might caE 
the hon lady Member but m view of 
her interruptions I am rather hesitant 
to call her (.Interruptions) Order, 
order  I am not shutting out any 
Member or some party when certain 
allegations have been made in the 
"Peoples’ Daily"  Of course, I will 
certainly give an opportunity to them 
to say what exactly was meant and, 
if necessary, and if the “Peoples’ 
Daily” has to be placed here, it will 
be placed  All I understood from 
what the Acharya said was that com
ing as it does from a responsible party, 
it might be misunderstood  That is 
all I understood

Shrinwti Rem Chakravartty:  Ne,
no

Mr. Speaker: If it is a little diffe
rent, it will be understood in that 
light  That is all  Now let the 
Acharya continue

Acharya Krtpalani:  I want youst
protection to continue what I was 
saying
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1 Hr. Speaker:  Very well, he might 
continue.

Shrlmtt Rena Chiknwttr;  You 
will have to withdraw what you said.

Aakvji Kriptllni: That is for the 
Speaker to decide and he has already 
decided.

Hr. Speaker:  Very wety  Let all
hen. Members take it only in that 

fight

Aeharya Kripalani: What I want to 
submit is that throughout history  if* 
glare ia a country' in which intrigues 
are going on against another country, 
that country has a right to see that 
Hioee intrigues are stopped, and  if 
qur own people go and say  that in- 
Iriguea are going on in Kalimpong; I 
sag' this is very unpatriotic.........

Shri C. D Fande: It is treason.

Acharya Kripalani:___and it is in
eoasonance with the previous  con
duct of the Communist Party. (Inter- 
motions) I strongly protest After the 
Prime Minister has said that there ia 
mo truth in these allegations, people 
at our own country, our own nationals, 
who consider themselves democratic, 
who consider  themselves  patriotic, 
Aow enly one patriotism, and that is 
tor the communist block and nothing 
else.  (Interruptions).  I  protest 
against this.

Shri TaagMuwt: Don’t bother.

Shri H. If. Mnkerjee:  Acharya
Kripalani has chosen to reflect upon 
fce eonduct of the Communist. Party 
and af the Members of this  House 
belonging to the Communist Party, 
(interruptions).

■r. Speaker: Order, order.  What
is all this shouting Dot?

®*i BL M. Mnkerjee: You have per
mitted Aduutya Xripalani to  saĵ 
wfcat be wanted. Now may I have my 

What Bus happened is  that 
throughout the  discussion  on Tibet

.we have always tiled tot maintain the 
utterest restraint and when all kinds 
of  things were said which  would 
obviously jeopardise the friendly re- 
> lations between India and China we 
did not muddy the waters  (Interrup
tions). You have noted that we were 
feedy to take part in the discusaioft 
regarding the admissibility or  other* 
wise of the adjournment moticfti, but 
we exercised as much of restraint as 
was recommended by the Prime Min
ister later on. We did not need  his 
recommendation; we restrained  our
selves.  But what has happened  and 
what has given the opportunity  to 
Acharya Kripalani to make damaging 
statements  about  the  Communist 
Party, the second  largest political 
party in this country? This is a state
ment issued by our party  head
quarters.

Mr. Speaker: Order, order.  I wiH 
allow him an opportunity. The  two 
points that have been raised in  the 
adjournment motion are—the release 
by the  Chinese Embassy and the 
statement by the Communist  Party 
Secretariat. The adjournment motiasi 
just says:

“Further the  statement issued 
by the Communist Party Secretar
iat justifying Chinese allegations 
that Kalimpong was the  'Com
manding Centre1 of the  Tibetan 
revolt after emphatic repudiation 
of the same by the Prime Minis
ter.  The statement alleges  that 
‘many shady happenings are 'tak
ing {flace at Kalimpong and that 
a lot of doubtful foreigners are 
visiting the place' ”.

'This is the simple point.

Shri H. N. Mnkerjee: It is with re
gard to that that I want to have my 
say.  In regard to Kalimpong in this 
House some time ago the  Prime 
Minister had himself stated that  ia 
' Kalimpong a great deal of undesirable 
goings-on are continuing for a  loag 
time (Interruptions).

Shri C. D. Yaade: There are  com
munists there also.
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Start B. it. JtokarJ**: *» «* ***!!? 
j»«̂, the Prime Minister in  hi* 
statement last Monday referred  by 

to t particular foreign com** 
pendent who pv* very  tendentious 
descriptions u to what wii supposed 
to be happening m Tibet, sad  that 
correspondent had never been farther 
fm ̂ Calknpong according to  what 
the Prime Minister has said.

g«nc hon. Memkcn: No, no.

ifanut hoa. Members: Yes, jes

lb Speaker: He did not say that

Shri H. N. Makerjee: Ha was operat
ing from there  So he was asked to 
leave Kalimpong and Questions were 
f.h»A in Parliament about this man. 
That being so

Mr. Speaker: As far as 1 renumber, 
the Prim* Minister said, and  there 
was also laughter in the House,. that 
tbis person did not visit Kalimpong 

at all.

Shrimatt Reno Chaknvarttar:  He
did not visit the border, that is all

Shri H N. Mnkerjee: But he  was 
operating in Kalimpong and it  was 
from Kalimpong that he wrote  a 
letter to "The Statesman" objecting to 
the order which put a restraint upon 
him  It was in Kalimpong that these 
things were taking place. The Prime 
Minister denied that Kalimpong has 
been the centre of prejudicial activity 
in regard to Tibet-China.  We  cer
tainly accepted his denial  But if the 
Peoples’ Daily in China published the 
wmwinniqiiB oi the Govenusent  of 
that  country/ which  says  that 
Taiimpmng j» a place which is giving 
a lot of headachy now naturally  in 
view tit «hat is happening lb Kalim
pong in view  particularly of the 
foreign  correspondent  in  recent 
Months eroding tendaatfams  reports 
which have  been  utilized by  our 
Attends over here, in view of all that, 
M is open to any political  party la 
Ms country to point out to tha Gov- 
MMaart fee MMkDHf at kaapiag a

proper oheek over the activities  ia 
Kalimpong. It is from Kalimpong that 
a former Prime Minister ot Tibet has 
come all the  way to  Delhi—God 
knows tram where tha money came— 
in order to make representations in a 
particular fashion  and in  order to 
jeopardise the friendship  betweA 
India and China.  That being so, w* 
have not abdicated our responsibility 
in  regard to the maintenance at 
friendly relationship between  India 
and China and the position of Kalim
pong, which has been, on the hon. Prime 
Minister's own admission, a hotbed «f 
international intrigue.  (Several hon 
Members No, no)  That being so, it 
is open to us and H is our right and 
duty to refer to  the  absolute un
desirability ef this kind Of activity in 
Kalimpong.  That is why it is open 
to us to say and I resent very strongly 
as strongly as I ever can—the sligh
test  reflection coming from  tha 
Acharya or anybody else  in this 
House or outside upon our loyalty to 
this country (Several hon. Members: 
No, no)  If this thing goes on like 
this, to hell with co-operation.  If 
you mean to say that we are disloyal 
to this country, let us have a  fight 
over it  You know very well who ax* 
really and truly loyal to this country 
The reflection which comes from thJfc 
man here, in spite of his eminence, ia 
something which we are not going to 
stomach and which we are going to 
reply in the proper way  Hist is why 
we resent this kind of an expression

Shri C. D. Pande: 1 want to protest 
agakist the repression.  .

The Minister ef Finance  (Shri 
■omvji Deni): Sir, can any  hon. 
Member be referred to as this man’ 
in tiiis House*

Several ken.  Members:  Shame,
shame

Shri C. D. Panda:  I  want cm 
admit*

Mr Speaker: Tb* hoa. Boms Min
ister.
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8W  Mibud (Darjeeling)- Apart 
from mentioning the names of  tin 
two correspondents, will the  hon. 
Minister' be good enough to tell tbit 
House as to what definite information 
he has about what hat happened in 
Xalunpong?

An hon. Member: Read the news
paper

Baja Mahendra Pratap (Mathura): 
1 have something important to say

Mr. Speaker: I have to ask the hon 
Member, Raja Mahendra Pratap, that 
be should not go on interrupting like 
this day in and day out  Unless  I 
call him, he ought not to interfere. I 
am givfcig him this waning  In spite 
of his age, I will be obliged to request 
him to keep out of this House if  h» 
persists in doing so. I cannot put up 
with this kind of interference how
ever great a man he might be

Baja Mahendra Pratap: Sir, I was 
helping you.

Mr. Speaker: He ought not to  in
terrupt

Baja Mahendm Pratap: I am gomg
to stop all this, but you do not hear 
me

Mr. Speaker: No, I would not hear 
him

Baja Mahendra Pratap: If you know 
what I am going to say you will see 
that peace will rule here and peace 
will rule in Tibet  I beg to say ..

Mr Speaker:  Order, order  It it
vaiy wrong  The hon Home Min»-

1W Minister ef Beau ABUia (BM 
Q B Pant): Sir, die bon. Prune Min
ister dealt with this delicate  pro
blem with his usual restraint and 
dignity the other day  One  would 
have naturally axpected that'  his 
wmb will be readily seespted  not 
tsfr by Ike people fat this  sounfery 
hat also by those  fas  ether  coub- 
trios-  He holds a vs*y  unrivalled 
Posittan fat fee international  world 
<9rnm imilni) sM hfc statesmanship,

integrity and passion for peace have 
never been questioned anywhere {In
terruption) .  He  dealt  with  the 
matter, as I said, in a maimer which 
should have carried conviction  to 
everyone at least m this House and 
if anything has been said thereafter, 
which fe inconsistent with the authori
tative observations and remarks made 
by him, we cannot but deplore such 
an attitude  (Interruption)

So far ss this particular motion is 
concerned, it has two parts.  One 
deals with what has appeared in the 
People’s Daily of China.

Aa hon. Member: Of India

Shrt G. &. Pant: Of India

An bon. Member: No, of China

Sh« G B Pant: Is it of India or <tf 
China*

An hon. Member: It is of China

Shri 6. B. Pant:  Hon. friends on 
the other side can enlighten  me 
They will please correct me if I am 
wrong  But something was written 
in the People’s Daily. What has ap
peared there seems to repudiate what 
the hon. Prime Mhiister had  stated 
here the other day We all have noth
ing but feelings of friendliness for 
China  The hon. Prime Minister has 
been fighting the Chinese cause for 
the last many yean (Interruption) and 
stood against very powerful blocs tor 
the admission of China into the United 
Nation* Organisation  In other ways 
too, when China was in difficulty the 
hon. Prime Minister helped  China 
to the utmost extent possible

Here, we are in a delicate position. 
We want to maintain that friendliness 
with China. It is our neighbour and 
it iff a gnat country  It m one with 
whom we  have  entered  into  an 
agreement and with whom our associ
ation  goes bâk to many  many 
hundreds of years.  But, at the same 
•tot  Tib* s a eloser neighbour—a
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{Shri G. B. Pant] 

vtt? weak neighbour; on* who  de
serves compassion end pity ¥ nothing 
f ite. It consists of  almost unarmed 
people, who give their time to ■ pra
yers and to devotion and whp  have 
hardly any mundane interests. People 
like that, I think, should be regarded 
with sympathy by everyone.  And. 
when they are in trouble and when 
they are faced with  a very trying 
•rdeal, I think we cannot but feel 
that sympathy for them. In fact, we 
have cultural ties, we have religious 
ties and we have those ties which poor 
people have with other people else
where and btoth of us belong to those 
communities which still have faith in 
religion and in God.  So, there  are 
many ties  binding as  together.  In 
spite of that so far as political  r»» 
lations go, we want to adhere to the 
policy which we have accepted  in 
ear relations with China and both of 
m have agreed to the basic principles 
•f Panchsheet.

After that clear enunication of policy 
by the hon. Prime Minister one would 
have expected that his words would 
■ot be disputed.  But thta paper has 
teken a different line.  Perhaps  fhe 
Chinese Government may not  hsve 
noticed what the hon. Prime Minister 
has said.  If they had, perhaps they 
would mot have repeated what  had 
been repudiated and denied categori
cally by the External Affairs Miiis- 
try and the remarks mad* by  the 
'spokesman ot that Ministry had been 
endorsed by the hon. Prime Minister 
hi the course of his speech. He ha<< 
also referred to that matter in  full 
details  So, I can quite understand 
that some of our hon Members should 
feel perturbed and- concerned when 
lie solemn statement made by  the 
hon. Prime Minister is in any  way 
disputed by any section of our people 
in this country. The words used in 
the communique, I am told—I do not 
know if I am right; perhaps I shall 
stand corrected if they are wrong, but 
lie communique issued by the Central 
Office  of  the  Communist  Party 
s«yt . .

Mr. Speaker:  Have hon. Members 
got a copy of that statement?

Shri S. M. Baaeijee; It is there.

Mr. Speaker: We cannot go by  a 
newspaper.

Shri G. B. Fast: The communiqme 
issued by the Central Office of  the 
Communist Party says that Kalimptag 
was the commandifl̂ centre of  the 
revolt.  These are the words which 
had appeared in the report that was 
published by the Chfciese news agency. 
And if these words have also been 
conllrmeJ by the Central Ofllcu of the 
 ̂Communist Party, after they have had 
the opportunity of listening to what 
the Prime Minister had said

* Shri S M. Baaerjee:  May I re**
out a portion of that statement*

Mr. Speaker: Order, order.  Whesi 
1 asked the hon. Member to give me 
an authoritative statement, he  sasd,

Shri S. M. Baaerjee: No. I have got 
it here. I was showing it from here.

Shri Nagi Beddy (Anantapur):  I
can elarify it..

Shri Taogaasani: Is the hon. Miasa- 
ter  reading from  an  authoritative 
statement issued by the party office?

Mr. Speaker: Order, order.  I shall 
call Shn Tangamani by name  Should 
he go on talking when four others 
the same party &llo are talking?

Shri S. M. Banerjee: I want to read 
a portion.........

Mr. Speaker: Order, order.  I have 
allowed them to ̂peak. I have allowed 
them to make interruptions also. He 
says every blessed thing which will 
destroy the goodness or the orderly 
manner m which this should happen. 
I have not been preventing them. 
But let it go on in an orderly man
ner. If Shri 9. M. Banerjee wants t* 
speak, let him spaak.
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Shri 8 M Baaerjee: 2 want  only 
one minute  Hie statement is here 
in The Hindustan Ttnut

Mr Speaker Is it ■& authoritative 
statement?

Shri S. M. Baaerjee. It is a quota
tion, I am reading out that quota
tion

Mr. Speaker Tbw m ic the news
paper  The hon Mmnttr alio  has 
«ot that

Shri G B. Fast* Mr Speaker, Sir, 
these are the words

Shri Nagi Reddy: Thu ia from  a 
different paper  I can clarify  it
because (Interruptions)

Mr. Speaker. Unless the hon Mem
ber has. got an authoritative version 
wt ĥall go by the newspaper here 
(innrmp, 4 u)  Let  there  be  no 
interruptions  Let me see  At the 
end, if an explanation is necessary, I 
ĥall ti\  him an opportunity  Let 
him 5 jj

Shri G B. Pant* I am not aware if
Shn S M Banerjee ic a Member tof 
the Politbureau.

Shri Nagi Reddy  There  is  no 
Politbureau Member here  They are 
outride  (Interruptions)

Shri G. B Pant: Then, the  hon 
Member is in no better position than 
I am  it is  no  better  than  that, 
his position is in no way better than 
mine

Shri S. M Baaerjee* I shall read 
out the correct version of it impartial
ly

Shri G B Paat: These words have 
been used in the adjournment motion 
that this thing was said, and  the 
Speaker had made inquiries  And I 
understood tlfet this was almost ac- 
rppted that the facts that had  ap
peared  were in this  adjournment 
motion  were  correctly stated 
But, as I mentioned, if it has not been 
Mid,  then what is  stated In  the 
adjournment motion would not be 
correct  irtt has been said, I would 
not only consider it unfortunate but 
extremely deplorable that a statement 
like this should have appeared

Several boa. Members: Hear, hear
(interruptions)

Shri G. B, Paat.................after the
Prime Minister had made hia  state- 
“lent _ in this House and a spokesman 
°f the External Affairs Ministry had 
definitely stated tiiat this charge as 
utterly unfounded and baseless.  Ia 
Die circumstances, if Members  hare 
f«el that such statements are likely 
*o give a wrong impression to people 
°Utside, I think that feeling must be 
ŝpected  It does give nse to some 
80rt of misunderstanding  Then, time 
another statement here which  is 

•till equally important and  wortfc 
Noticing

"The statement further accuses 
the Indian Government that they 
are violating  Panchsheel which 
enjoins stnct neutrality and non
intervention  in  each  other's 
affairs”

Shri Nagi Reddy: That is a  com
plete distortion.

Shri G B Paat: I am relying only 
°ti the statement 

Hr. Speaker:  The hon  Minister
âs got a copy  What is the meaning 
°t interrupting like this?

Shri Nagi Reddy* We were not ask
ed to bring the copy  I would bring 
U tomorrow morning 

Mr. Speaker: Let him keep quiet 
*nd listen.

Shri Tangamanl. If the hon. Minis
ter has not got the authoritative copy, 
Ht him only refer to

Mr Speaker: Order, order  In 
Bpite of my repeated requests, no 
hon Member is able to give me aa 
Authoritative version.  We all go hr 
that appears m the newspaper 

Shri Nagi Reddy: If you give me 
half an  hour  I shall  bring  it 
(interruptions)

Mr. Speaker: Thera cannot be  ia- 
taruptions like this  Hon. Members 
both sides are relying upon news

paper reports.  One newspaper says 
Something; tt omits something;  an
other newspaper says something *M*e
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BM Nagl Mir: Why not we get
m

Mr. Speaker: —Iberaforet I shall 
- allow both, sides to refer to  news
papers; unless we get an authoritative 
statement, we shall be proceeding on 
this. L>et there be no interruption

ttri 8. M. Banerjee: You may read 
from my newspaper.

• Mr. Speaker: 1 am going to refer to 
it. When the Communist Party gave 
the  names  of  speakers,  I  found 
Shri & M. Banerjcc’s name misskig. 
But, now, I do not know why he is 
particular about this.

Aa hon. Member: He is not a Mem
ber of the Communist Party.

Shri S. M. Banerjee: I am an Inde
pendent. But I have every sympathy 
with the Communist Party, and  I 
support every right action of thein

Mr. Speaker: He is not a Member 
ef the Communist Party

Shri Tangamani: We were not given 
any kiformation that the adjournment 
motion would be coming up and we 
would  have to bring that  state
ment (Interruptions) .........

Shri O. B. Pant:  no  cause for
provocation or irritation. That is far 
tram my intention. And I tried  to 
deal with matters in a dispassionate 
and detached way, so far as I possibly 
een.

So, I am saymg that if there is any 
sort of allegation or insinuation  or 
suggestion in the statement that  the 
Government of India had failed  in 
observing the principles of Panchsheel. 
Panchsheel of which the Prime Min
ister is tiia father.. .

Shri Tangamani: Shadow boxing.

Skfl G. B. Past:  The word  was
■sally ushered into existence by him; 
many of the sovereign States  have 
now accepted it, and have njprofl to 
pay theflr homage and allegiance  to 
K. It would be a matter of regret If 
•» Prime Minister were to be  tp-

budiated by some at his own coun
trymen.........

Shri Nagl Beddy: No, K has  art
been done. Who said that?

Shri G.B. Pant: Then, my  state- 
tient is.........

Shri Nagl Beddy: Why should  he 
to on saying that we have repudiat
ed something, which we have  not 
<tane. He is a responsible Home Min- 
1ster. And he outfit not to say this 
înd of thing.

Mr. Speaker: He 19 entitled to read 
Vhat has been made in the statement, 
l̂on. Member* have made a statement.
1 have jJJowed Stan JS. N. Mukegee 
t0 have his say. Let the hon. Minis
ter explain his own standpoint  I 
shall ultimately decide what is to be 
•tone.

Shri G. B. Pant: 1 am basing  my 
remarks on what has been stated in 
the text of the adjournment  motion 
itself.

Shri Nagi Beddy: I shall get  the 
"tatement in half an hour

Shri G. B Pant: I am not referring 
to anything extraneous or  external 
to it. Everything that I have said is 
germane to and arises out of the text 
Of the adjournment motion itself. So, 
*hat I am saying is this that if this 
% correct, then I take it that  the 
Mover has taken gtood care to  see 
that the words that he has used are 
really authentic and correct.  So,  I 
1m saying that if anybody here  in 
<Vur country has said that the Gov
ernment of India has infringed the 
talc principles of Panchsheel  that 
ôuld be a matter of deep regret to 
■veryone of us here, because,  the 
r̂lme Minister has, as I said a mfcmte 
Earlier, persuaded many other countr
ies to accept  this Panchsheel,  and 
jtaong other countries, China too. So,
*t would be a matter of, real sorrow 
■nd even of anguish to some of  us,
4 it were said that the  Government 
°t India had failed to act tip to their 
foafesslons wifli regard to the solemn
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M rine at PnckAitL 80, I «m >n 
<mnrt With the spirit of the  re- 
aaarks made by the Hover—

BMw>U Um   Ohakravartty:
Allow 1 diacuaaion.

Shri G. B. hat:... and also to  a 
large extent with what  Acharya 
fcripalani haa said.

Sever*!  hon.  Members:  Hear,
bear.

Ail Nagi Reddy: He is not  pre
pared to read the final statement w* 
have made, and vet he fe making  a 
statement like tnis.. (Interruptions).

Shri G. B. Pant: Every observation 
that has been made___(Interruptions)

Mr. Speaker: Order, order.  Let us 
hair the hon. Minister.

Shri G. B. Pant: I hope that when 
the hon. Members who seem to be a 
little  excited cool down a  little, 
they themselves will probably agree 
with every word of what I have said. 
That is all that I have to say

Shri Bn] Raj Singh: May 1 ask a
question of the hon Home Minister?

Shri Frank Anthony  (Nominated— 
Anglo-Indians): I want a clarification 
from the hon. Home Minister  with 
regard to the first point raised in this 
adjournment motion. I submit with 
respect that it raises  a very vital 
matter in respect of diplomatic con
vention. Can any Embassy which en
joys certain immunities in this coun
try issue a statement in effect saying 
that the Prime Minister of the coun
try is a liar, that the Government of 
Vie country___

Shri Nagi Baddy: It is not issued by 
the Embassy.

Shri Frank Antheny: As tar as  I 
oan make you said that the Embassy 
have had either released or endorsed
• statement, had released or endorsed 
*.  Could the Pakistan High  Com- 
■iasion, for instance, issu* a  state* 
Mst her* taring that the Government 
 ̂lofie la mnniving at, or encourag

ing, subversive activities in  Pak
istan— j

Shrhnatt Bean Chakravartty:  It
is not done.

Shri Frank Anthony:,.. .and  our 
own Embassy say this in  Peking? 
They would not be permitted to say, 
they would be turned out at  least. 
I mean it is a vital matter. What is 
the Government’s reaction to  this 
obvious abuse of diplomatic privilege?

Shri.Bcaj Raj Singh: One question,
sir.

Baja Mahendra Pratap: You  hear
me, all trouble will end.

Mr. Speaker:  I have heard  both
sides

Shrimatt Rena Chakravartty:  We
would like to reply.

Mr. Speaker: There » no question 
of replying in this.

Shri Braj Raj Singh: I just wanted 
information  from  the  hon.  Home 
Minister.

Shrimatl Renu Chakravartty:  We
have not got an opportunity.

Shri Nagi Reddy: I want to clarify 
the position of the Communist Party. 
It has not been clarified.

Mr. Speaker:  I am not going to
hear

Shri Nagi Reddy May I request you 
one thing* Just one  sentence.  I 
will make a request.

Mr. Speaker: I have allowed Shri 
Hiren Mukerjee to speak.

Shrimatl Reaa Chakravartty: You 
have allowed so many others to speak 
.also.

Shri Nagi Reddy: Tomorrow I will 
read out the statement of the Com
munist Party so that things can be 
clarifies.

Mr. Speaker: Order, order. I aaa 
not going to allow.



Shri Ni|l Reddy: I will Mad you 
an official" copy aft our statement.  I 
make a request I am prepared to 
send an official copy of the statement 
to you, and I only request you to 
see that that statement is read tor 
clarification tomorrow In the House so 
that this distortion may not go on 
always here.

Acharya Kripalani:  Shri Anthony
kas asked a question from the Home 
Minister about diplomatic immunities.
I suppose that  question must  be 
answered

Mr. Speaker:  When is  the  hon.
Prime Minister returning?

The  Minister  of  Parliamentary 
Affairs (Shri Satya Narayan Sinba):
He is returning tomorrow. He prill Tie 
present in the House tomorrow.

Shri Braj  Singh: From the hon. 
Home Minister I want to  ask  one 
thing.

Shri rfagi Reddy: May I request an 
answer from you for my enquiry?

Shri Braj Raj Singh:  You  were
pleased to call me. They are not giv
ing a chance

Mr. Speaker; No harm  'He will 
have an opportunity.

Shri Braj Raj Singh: Only a ques
tion.

Mr. Speaker: I am not passing any 
final orders now.

Shri Braj Raj Singh rose—

Mr. Speaker:  I am not going to
allow him now.

An adjournment motion  been 
placed before the House stating that 
after the Prime Minister's statement, 
the Chinese Embassy in India 
circulated a copy ot an article appear
ing in the Peoples' Daily of China, 
where it is said to have  attributed 
that the centre of rebellious activity— 
that is what I find in the adjournment 
motion-—is still in Kalimpong.

f03l MaHam. 909a

It also refers to * statement issued 
by the Communist Party  of  Indis 
stating among  others  tbpt  “many 
shady happenings are taking place at 
Kalimpong and that a lot of doubttal 
foreigners are visiting the place”.

ShHmati Rena Chaknmurtty: Quito
right.

Acharya Kripalani: Quite right?

Mr. Speaker; Quite right

These two statements  are  amde 
after the hon. Prime Minister's state
ment and are likely to bring about 
unfriendly  relations? -or  snap  the 
friendly relations that exist between 
the two neighbouring  countries  of 
India and China.

Regarding the earlier one relating 
to the issue of the circulation of a 
paper by the Exrfbassy, a point  was 
raised as to whether it was open to 
any Embassy to carry on or to circu
late certain papers  notwithstanding 
the fact that the Prime Minister of 
this country had made a statement. 
That is a matter of policy which has 
to be investigated or which has to 
be explained.

Regarding the second point I have 
been given the P.T.I. report where
in, substantially, though not word for 
word, the same thing appears:

“Referring in this connection to 
the Chinese charge that  Kalim
pong has become the  command 
centre  of Tibetan  rebels,  the 
statement said, *we all know that 
many  shady  happenings  are 
taking place in Kalimpong  and 
that a lot of doubtful foreigners 
are visiting this place’”.

Therefore, so far as that statement is 
concerned,  the  statement  is  not 
challenged.

In the adjournment motion twe 
statements are made, one relating to 
the Embassy circulating the paper, « 
copy or an extract; the other an* a 
statement by the Communist Party ef 
India. Ttoe Communist Party still says

APRIL 1, IBM for Adjovmmant
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here, agreeing with what that paper 
has said, tint Kalimpong is the centre 
of all this trouble.

Shri C. D. Fudc: On a point of* 
order, Sir.

Mr. Speaker: There is no question 
of point of order.

' The hon. Members on this side have 
said that it is true, and therefore they 
stick to it. Here is a statement of the 
hon. Prime Minister that it was sug
gested some time ago that there were 
some people carrying on not an intri
gue but a whole conspiracy here, that 
that was exaggerated; at the  same 
time, he has seen to it that nothing 
happens. But there is a definite state
ment by a responsible party here not
withstanding even the recent reitera
tion of the hon. Prime Minister. This 
is likely, as Acharya Kripelani  has 
said, to embitter the feelings between 
the two great countries.  This is a 
very serious matter, if it is true.

So far as the question is concerned 
whether it is open to them from  a 
diplomatic standpoint or not,  that is 
also a serious matter for this Hous* 
to consider.

If these statements are allowed to 
be made, if they are false, it may 
create disturbances or difficulties in 
the way of our foreign policy.  I do 
not make light of this matter. Any
how, the hon. Prime Minister is not 
here. Let us wait.

In the meanwhile, if the hon. Mem
bers here belonging to the Communist 
Party want to place the statement, a 
true copy of the statement  here, I 
shall only be too glad to receive it

Shrimatl Bean Chakravartty: May
. I just beg of you....

Shri Braj Raj Singh: I had given 
notice of an adjournment motion about 
Pravada'a comment  yesterday.  Tou 
had written to me and I want to ap
proach you. What has  been  your 
decision about that?

Me. Spate: It is irrelevant now.

11 (Ai) LSD—4

Shri Braj Baj Singh: The Pnvada 
has again published it.

ghiiwatl Bean Chakravartty: Right
through this entire debate that has 
been going on, one point has never 
occurred either to the hon.  Home 
Minister or those great upholders of 
the dignity of India, that in the Com
munist Party statement,  which  has 
also appeared in this Press, there is a 
statement saying that an enquiry is' 
being requested, an investigation by _ 
the Prime Minister. I think it is quite* 
within onr jurisdiction, and we have 
done it right throughout; we have not 
accepted the fact which  has  been 
stated on the basis of a little chit from 
the Deputy Minister  to  the Prime 
Minister that these foreigners have not 
been there, and that they have  not 
been intriguing there. Therefore, are 
we not within our rights, even being 
fully patriotic Indians, if some things 
are happening there, to ask the Prime 
Minister to institute an enquiry? Why 
has this thing been right throughout 
completely subdued and  completely 
kept away from the House by the hon. 
Home Minister? We are completely 
within our rights.

The Deputy Minister  of External 
Affairs (Shrimati Tjikshml  Meaon):
The hon. Member  thinks  that  the 
Prime Minister has been making state
ments without making enquiries  I 
take very strong exception to that.

Secondly,  the  matter  had  been 
brought to the notice of the Govern
ment by the Chinese  Embassy  last 
July, and a thorough-going enquiry 
was made into all the  allegations 
made by the Chinese  Government, 
and we have sent an aide memaire 
dated the 2nd of August 1958 repudiat
ing all the charges, giving them the 
result of our enquiry, and not one of 
them was found correct And it is on 
the basis of that report  that  (he 
Prime Minister has made his state
ment. There is no reason why we 
should make another Inquiry just be
cause the Communist Party wants it
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{Shranati Lakshmi Men on]

With regard to the second point, as 
to whether there was a violation of 
diplomatic privileges, actually there is 
really no violation of diplomatic privi
leges as such, but it is highly im
proper for any Mission post&d in any 
country to make any critical  state
ment about the Government of that 
country or its activities. It is not the 
function of a Mission  posted  any
where, m any country, to make  a 
■critical estimate of that Government’s 
policy or to criticise the activities of 
that Government  In this case, the 
Prime Minister’s integrity has been 
challenged, his  honesty  has  been 
diallenged  We  take very  strong 
exception, (Interruption*)—what
is the point of  shouting7—we  take 
very strong exception to the state
ment made by the Communist Party, 
the full text of which has  already 
appeared

Shrimatl  Rena  Chakravartty:
Where’

Shrimatl  I.akshml Menon:  in
the Ttmet of India. It is true that in 
that statement, by implication, they 
do say that a Government which  i» 
committed to  Pancfoheel has  been 
giving a portion of its territory fox 
carrying on subversive propaganda or 
subversive  activities  agairst  them 
Sir, I categorically deny that this has 
been done, and on behalf of the Gov
ernment, I can say that nor part of 
India will be used ever by any coun
try or any group to do propaganda or 
carry on subversive activities against 
any country, much  leas  against  a 
fnendly country like China

Shrimatl Rena Chakravartty:  May
we be allowed to place on the Table 
of the House a statement.

Mr. Speaker: All that I can say is 
that this matter will stand over till 
tomorrow

There is one other thing  Shnmati 
Renu Chakravartty said that she feels, 
and b*r party feels, that these sub
versive activities are happening  in

Kalimpong, but that they only want 
an investigation to be mate by the 
hon. Prime Minister  Sitting here, I 
can only say that there are ways of 
bringing this matter to the notice of 
the Prime Minister  The hem. Prune 
Minister said only day before yester
day that these activities are not being 
carried on, they have made inquiry 
and so on. So to say this >n a paper 
or in a statement to the Pr̂ss is not 
necessary, they might have written to 
the Prime Minister saying, ‘Notwith
standing this, we have got this infor
mation’  Therefore, it is that Acharya 
Kripalam said that it is not right to 
do this  Let this stand over  As  to 
who is right and who is wrong will 
be decided by the House

Shrimatl Renu Chakravartty: On »
point of explanation

Mr. Speaker: The hon Prime Minu
ter will be here tomorrow

Shri Braj Raj Singh. Will the Home 
Minister reply to one question?

Shrimatl Renu Chakravartty  May
I ask whether tomorrow the  entire 
question of the charges  which  we 
have  m  our  possession  regarding 
espionage there will also be allowed to 
be discussed7

Mr. Speaker: I have postponed my 
decision as to whether to admit the 
motion or not I shall hear the hon. 
Prune Minister tomorrow and make 
up my mind as to whether it ought 
to be admitted. If I admit it, I will 
allow a discussion tomorrow evening. 
Every adjournment motion, if admit
ted, will be takeo up at the end of 
the day  Therefore, if it is admitted, 
all hon Members will have an oppor
tunity to bring whatever record or 
material they may Idee to have  They 
won’t be taken by surprise  All this 
will happen only after admission. This 
is only the preliminary stage

Shri S. M. Banerjee: What  about 
the lathi charge?

Shri Braj Ra) Singh: May 1 know 
whether it is a fact that c  certain
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v*ry important number of the Com
munist Party ef India was called by 
fhe Chinese Embassy here and certain 
consultations were held there, certain 
briefs were given aad after that a 
meeting wax held and some decisions 
wen taken? Will the Home Minister 
inquire about this7  Also  (Inter
ruptions)

An Hob. Member: What is there for 
Ifae Home Minister to inquire"

Shrimati Sena Chakravartty: This 
kind of counter-challenging has been 
allowed m_the past that certain peo
ple are rtpieŝto the headquarters of 
the ComittUTfist Party  They could 
not prove it but it remained on the 
records and this sort of tendentious 
things are being allowed by you

Mr. Speaker: Very well  The hon 
lady Member admits they go and talk 
by saying, why should they not?

Shrimati  Renu  Chakravartty:  I
object strongly to the way you have 
tned to distort the whole Tatter

Mr Speaker: What has she  said’
1 cannot understand

Shrimati Renu  Chakravartty:  My
point is that you have tned directly 
to distort what I have said  I have 
not once agreed that we are going to 
talk with the Chinese Embassy every
day  Is that what you are saymg?  Is 
that what I have said*

Mr Speaker. Now Papers to be laid 
bn the Table

8hri B. N. Maker]«•: 1 rise to a
point of order

The Minister ef Mines and Oil (Shri
B. D. Malaviya): With your permis
sion, m«y I

Mr. Speaker: Order, order  please 
(Laughter)

Shri H. N. Makerjet- My point of 
««er refers to this  You permitted 
Shri Braj Raj Singh to make a cer
tain statement and put that on  the 
record of the Rouse and also to be 
communicated to the Press of  the

world  That  refers to an allegation 
that a particular Emt-assy had cer
tain contacts with  somt*  particular 
Members of the House

An Bon Member. He said Commu
nist Party

Shri B N. Mnkerjee* As far gs the
fact of the situation is concerned, per
sonally I can certainly say this that 
there is no harm done if Members af 
this House go anywhere  But as far 
as we are concerned, as far as Com
munists in this House are concerncd,
I can categonoally deny that there is 
any such connection between us and 
the Embassy of any country here, and, 
therefore, the insinuation is complete
ly wrong  Besides, from tne point of 
view of diplomatic  relationship,  I 
think it is highly improper tor Mem
bers of this House to insinuate that 
Members of certain Embassies, Em
bassies of Socialist countries in parti
cular, have a kind of peculiar rela
tionship with Members of the Com
munist Party  That is a matter of 
which you have to take note  What 
I have been noticing m these  pro
ceedings is that you are ratner soft 
in regard to allowing certain things 
to get mto the record, things which 
militate against the Communist Party 
That we can look after  ourselves 
The Communist Party can look after 
itself  But as • a matter of fact,  we 
are entitled to protection from you to 
Bee that  any improper  remarks, 
remarks which go against the whole 
gram of our relationship with others, 
are not put on the record  But some
times you are soft in allowing such 
things  (Interruptions)

Mr 8peaker*  Order, order

Raja Mahendra Pratap: You hear 
everybody  You hear me also

Mr. Speaker: I will hear him later

Shri Braj Raj Singh has tried  to 
draw the attention of the House  to 
what he had heard or to what he had 
been informed, that some Members of 
the Communist Party had 
with the Chinese Embassy
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Shrt Braj BaJ Stogfe: I did not say 
that. I caid a vary important member 
ot the Communist. Party was called. 
I did not say ‘any Member of the 
House'.  I wanted to know about it 
from the Home Minister. (Interrup
tions)

Mr. Speaker:  Order, order.  It  is 
sB  «n record. (Interruption*  by 
fcmerol Members from the Communist 
Group).,

Shri 9a] BaJ Singh:  They  were 

traitors in IM2.  W WX  $?

(Interruptions)

Mr. Speaker:  So far as I am con
cerned, I would never like to give any 
impression that I am not holding the 
scales even.  I am sorry if I created 
an impression of that kind.  I would 
he the last person to create such an 
impression, or to do anything to create 
such an impression in the mind ot any 
hon. Member in this House  or any 
Party. So far as I am concerned, all 
Parties are entitled to respect.
Party u trying to do its best to serve 
this  country.  (An  Hon.  Member: 
Doubtful).

I do not make any distinction.  It 
may be that each  individual Party 
thinks that it is superior to the other 
Party.  So far as I am concerned, all 
Parties are equal.

Shri Braj Singh wanted to bring 
that matter to the notice of the hon. 
Home Minister.  I understood  from 
the manner in which the hon. lady 
Member got up—and there was some 
disturbance  then—that  she  said— 
■There is no harm in seeing'.  I do 
not know.  It may be a  misunder
standing.  I thought die said—‘What 
is the harm if I go and see?'  (pro
longed laughter). That  was how  I 
understood.

Shrimatl Renu Chakravartty: Ho,
no. I never said that. (Interruptions) 
You are distorting what I said.

Mr. Speaker: It is a mistake. I am 
saying It is a mistake. (Interruptions) 
It hon. Members disturb members ef 
other parties who are speaking, it ic

V  *

all right. But sometimes hon, Mem
bers disturb when members of their 
own party are speaking and that ia 
why sometimes I am not able to hear 
them properly (Interruptions).

Shrimatl Bens Chakravartty: Even
if we are 30 members,  we are not 
frightened to face a hostile House. 
(Interruptions).

Mr. Speaker:  Order,  order.  Sot 
the matter stands.

Papers to be laid  on the  Table, 
Shri A. M. Thomas.

Shri  Vajpayee  (Balrampur): Sir, 
what about my adjournment motion?

Shri S. M. Banerjee:  And  about
other adjournment motions, Sir?

Mr. Speaker:  I  have  disallowed 
those motions.

Shri Vajpayee:  Sir, I had  given 
notice of an adjournment motion.

Mr.  Speaker:  Order, order. Raja 
Mahendra Pratap.

Baja  Mahendra  Pratap:  Sir,  I
just want to say a few words. I want 
peace in this House and I want peace 
in Tibet. I say if these gentlemen can 
endear themselves to China they can 
be very useful in bringing about peace 
in Tibet. We can send them to Pek
ing,  China. (Interruptions).  It  I 
were the Prime Minister, I will make 
list of these, our communist friends. 
I will say: “Thank you very much for 
your objecting  to my declaration.* 
(Interruption). I would  have said". 
'You did very right in saying that mjr 
statement was wrong.  By  saying 
this, you endear yourselves to China. 
China became pleased with you.  So 
you are the  best instruments  for 
peace.  You are patriots; you cannot 
be unpatriotic.  No hon. friend here 
is unpatriotic. So we can utilise you 
for peace.' (Interruptions). Our‘Jan 
Sanghi people and these people who 
are objecting to the conditions in Tibet 
can be sent to Kalimpong and they 
can try to influence the Tibetans from 
there and bring peace.  We  want 
peace in ttys Bouse  and we want 
peace in the world.
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Mr. Speaker: Pipers to be laid on
the Table; SWi A. M. Thomas.

Shri TijjtfM:  What  about my
adjournment motion. Sir?

Mr. Speaker:  X have  disallowed
that motion.

Shri Vajpayee:  But  there is  no 
reason given, Sir.

Mr. Speaker:  Mr. Vajpayee  will 
come and see me in the Chamber.

Start Vajpayee: No, Sir.

Shri 8. M. Banerjee: Shri Vajpayee 
and Shri Assar and others had given 
notice.........

Mr. Speaker: Order, order. '(Inter
ruptions).  I am not going to allow 
this kind of interruptions.

Shri S. M. Banerjee: Sir, have we 
forgotten Delhi? We have  confined 
ourselves to Tibet only.

Mr. Speaker: I want Mr. Banerjee 
to keep out of the House for the rest 
of the day.

Shri S. M. Banerjee: I am going.
Sir. (.Interruptions).

Mr. Speaker: He is so much inter
rupting the business of  this House 
that I hereby order him to withdraw 
from the House lor the rest ol the 
day.

Shri S. M. Banerjee: Sir, I am going. 
But this adjournment motion means...

Mr. Speaker:  Let him withdraw.

Shri S. M. Banerjee:  Yes, Sir, I
am going:

Mr. Speaker: 1 cannot put up with 
this'kind of interruptions any more.

Shri 8. M, Banerjee:  Thank  you 
very much. Sir.

(Shri S. M. Banerjee then left the 
House.)

Shri Braj Ba| Singh: May 1 sub
mit, Sr............

Mr. Speaker: No, so. Papers to be 
laid on the Table.

The Deputy .THftriatw of  Ftod and 
Agriculture (Shri A. M. Thomas): Sir, 
1 beg  lay on the Taibte under....

Shri Vajpayee: Sir, I rise to mow. 
an  adjournment  motion.  If  the 
adjournment motion is not going  to 
be admitted, I must know the reasons 
why it is not going to be admitted.

Mr. Speaker: I have disallowed the 
motiofl-

Star) Vajpayee:  On what ground.
Sir?

Mr. Speaker: Let us get along. Mr. 
Thomfs*  (Interruptions).

ShrJ Vajpayee: It is not a continu
ing  matter.  Sir.  (Interruptions). 
There  is no  State  Assembly,  and 
Parliament is the only forum. There 
was a violent lathi charge.

Shri Punnocee (Ambalapuzha): One 
word. Sir.

Shri Tangamani: There is a Munici
pal Corporation.........

Mr. Speaker: Order, order. There 
must he order  maintained  in the 
House-  Mr.  Vajpayee—and I think 
Mr. Assar—both of them jointly and 
also £hri Braj Raj Singh sent me a 
notice of an adjournment motion.  X 
disallowed that ajournment motion.

Shrt Punnooee: It is very import
ant, 0ir.  It happened in Delhi and 
not ifi Tibet

Mr, Speaker:  Let it happen here. 
If I disallow an ajournment motion 
should they go on moving it?  Then 
what is the use of my disallowing it? 
(Interruptions).

Order, order.  I am going to allow 
a short-notice question regarding the 
subject of that adjournment motion. I 
may tell the House that it is about 
the death of somebody  of Tibetan 
origin who died in police  custody. 
Hiat is what is reported In the Press. 
That is sought to be brought  hi by 
this  adjournment  motion,  ahtmiyf
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there be in adjournment motion  if 
somebody dies? Death ii deplorable. 
But, I will allow a short-notioe ques
tion on that matter. I am going to 
allow the Minister to make a state- 
fcsent or answer that short-notice ques
tion.

If after each adjournment motion is 
disallowed, an hon. Member gets up 
■mi says:  “This is  my adjournment 
motion and I intend stating it here’, 
then I will have to close the shop and 
go. Things are being done here in 
such a way that I am  exceedingly 
sorry that hon.  Members  do not 
observe decorum.  I  am trying to 
accommodate  t$very bon.  Member. 
They have to satisfy me. I have been 
saying  for three or four  days. 
Nobody has cared to see me.  Hon. 
Members want to make  statements 
here. They can come and see me and 
convince me about the thing. I have 
sot been asked to revise my decision.
I am prepared to meet them.  Shri 
Banerjee or Shri Braj Raj Singh or 
Shri Vajpayee.  They can come and 
satisfy me as to why 1 should revise 
my decision.  Then I shall bring >t 
before the Hofise.  So................

Shri V. P. Nayar  (Quilon): Sir, I 
would submit that Mr. Banerjee who 
has been ordered by you to leave the 
House did not give aq adjournment 
motion on the death of the Tibetan. 
As I understand, Sir, his motion was 
with reference to the lathi  charge 
right under our nose at Delhi. There 
is no Stat̂ Legislature. I feel that a 
Member is entitled to know the reason 
of your ruling.

Mr. Speaker: I *&id It is a simple 
matter of law and order.  If some 
people gather and the police aide them 
to go and they refuse and they Are - 
beaten, immediately, an adjournment 
motion is brought in. Tils  Parlia
ment is spending thousands 01 rupees 
every day, and should we take up the 
tiT«» of th» House like this?  I* it 
necessary that an hon. Macaber should 
get up and go on  disturbing  the 
House? There is a lfcnit to this.

Yes, let us go to the next item— 
papers to be laid on the Table.

13.58 hrs.

PAPERS LAID ON THE TABLE

Notifications vnmr Ebsxntxax. Com- 
modxrxs Act

The Deputy Minister of Pood aad 
Agrkndttare (Shri A. M. Thomas) : Sir, 
I beg to lay on the Table, under sub
section (6) of section 3 of the Essen
tial Commodities Act, 1955, a copy of 
each of the following Notifications:—

(i) G.S.R. No. 346 dated the 21st 
March, 1999 making  certain 
further  amendment  to the 
Rice (Southern Zone)/Move
ment Control Order, 1957.

(ii) G.SJt. No. 347 dated the 18th 
March, 1959 making  certain 
further  amendment  to the 
Inter-Zonal Wheat Movement 
Control Order, 1957.

(iii) G.S.R. No. 348 dated the 18th 
March, 1959 making  certain 
further amendment  to  the 
Calcutta Wheat  (Movement 
Control) Order, 1956.

(iv) G.S.R. No. 360 dated the 29rd 
March, 1959 making  certain 
further amendments  to the 
Rice (Uttar Pradesh)  Price 
Control Order, 1958.  [Placed 
in Library, See No. LT-1329| 
59.]

Orders under Essential CoMMonrms 

Act

Shri A. M. Thomas: Sir, I beg to 
lay on the Table,  under »ub-settk» 
(6) at section  S of the Essential 
Commodities Act, 1958,  a copy of 
each of the following  statements or 
Orders:—

(1) Statement showing 348 Orders 
to get declaration  ef stocks 
served on certain trades* in 
Krishna District.




